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THE BUDGET     (GENERAL)   1986-87 
GENERAL   DISCUSSION-—coritd. 

MR. DEPUTY CHAIRMAN: Now, I call 
upon the Finance Minister to reply to   the 
Budget  discussion. 

TH,^ MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): Sir, I am 
thankful to; 'he hon. Members for the 
suggestions and also to the hon. Members on 
the opposite side for their criticism that was  
sliced with compliments also. 

Shri Nirmal    Chatterjee mentioned about the  
inequity  of  the  system.   I do agree that there 
is inequity in the socio-economic      system.    
And   when We analyse any    such system or 
the process   of  production  of  Wealth,    it 
cannot be    divorced from     its social context.    
Wealth has to be understood in relation to man. 
When we examine the process, of generatioti of   
wealth, then the harmony that was promised by      
the     selfequilibrating     system Or    
mechanism    of    the    free   market eludes  us. 
It is just    not there. It is something wrong. 
There is something in it which is off the centre. 
It does not tell what is the true balance en  both 
the sides of the    balancing machine.    We   see    
a system where most of the people are deprived 
of the very rsources they generate and their 
livelihood is just a by-product of the profit 
drive of the economically stronger. It is this 
inequality that has to    be corrected.   And one 
way to attempt to correct this is to give the 
means of production to those who are deprived 
most.   The strategy of our allocations has been 
to pump resources to   those sectors, to those 
sections, so that they have greater bargaining 
power to bar-i§ain a better future  tor 
themselves. That has been the rationale of    our 
a'locations for our anti-poverty   programmes 
and of the budget philosophy that   we   
brought.   It can be the social security scheme  
which has been extended  to  200  districts this     
year from 100 districts la?.t year and    the 
allocation for anti-poverty programme or the 
housing scheme for Scheduled Castes and 
Scheduled Tribes    named after Indira Ji as 
Indira Gandhi Griha Nirman  Yojna Or the new 
scheme lor the urban  poor, the rickshaw  walas, 
rehriwala or the municipal salai wala. It is the 
who^e group. So, this is the basic way. 

Well, some of my friends on the -left would 
advocate much greater structural changes. The 
question is at what rate and in what fashion 
we. go ahead. So f»r as subsidy is concerned, 
I think that is the ratioaale of 
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subsidies also because there is a section of 
people to whom the trickle-down effect of 
this mechanism does not reach. Growth 
follows the socioeconomic contours and does 
not reach the lowest level. Therefore, it is 
necessary to pump uirect resources to those 
sections. That is the rationale of subsidy, be it 
food subsidy or fertiliser subsidy. What has 
been done in this respect is that we have 
provided for substantial amount of subsidies. 
1 do not have to go into the figures. But I will 
,go into it later when it comes, to resoui'ces 
and as to how we balance subsidies and the 
social need of it and the most genuine need 
also to invest in the public sector. How to 
balance the twin need, the social need as well 
as the future growth need? This is the 
vioposed which I want to share with this 
House. It is a serious question. I think on this 
basic issue a collective thinking will be 
necessary and at some period of time when 
we discuss the paper on Government Ex-
penditure. Perhaps, I will have the benefit of 
the views of the House as to how we cope up 
with these twin-needs w^ich are both 
essential. 

Sir, a mention was made that the working 
class has been neglected. I do not have to 
repeat the things all over again. All that I 
have to say is iSiat it was this very 
Government that last year put the workers' 
debtis pari pasw with secured debts, gave it 
first ranking along with others. It was this 
Government which brought for the first time 
stock option scheme and also compulsory 
stock option scheme. It was this Government 
that raised the eligibility limit for bonus 
payment upto Rs. 2,500. And when it came 
to protection of the wages of ISie industrial 
labour in the public sector, we protected it at 
that point of time raising from Rs. 1.30 to Rs. 
1.65. So, we do not have to prove our 
credentials. We carried on the same thrust in 
this Budget by taking care of the fixed 
salaried group, by increasing the interest   
rate on pro- 

vident fund, by increasing the standard 
deduction from Rs. 6,000 to Rs. 10,000. I 
remember, my friends in the trade unions, 
when the pie-Budget diacussions were being 
held, were asking ihat the general Imut of tax 
exemption be raised from Rs. 18.000 to Rs. 
25,000. For the fixed income group and for 
the working class, by raising this standard 
deduction we have given more t'nan what the 
,rade unions were asking. It is this Gov-
ernment which has come up w^th this. And 
for the workers' housing which is a big 
problem we have given the incentive in this 
Budget—for the fixed income group also—
by the removal of ceiling of Rs. 400 as, 
house rent allowance. That also will benefit 
the fixed income group. And several 
measures in that strain have been taken. So, 
here is a Govern.-ment and the Budget 
which had committed themselves to the 
ipoor and the working class, and not by mere 
slogans but by concrete proposal's which I 
have presented before you. 

Sir, what has ibeen personally very 
Vieartening to me in this year's budget debate 
is that Part-A of the budget has. come in full 
focus of debate by the hon. Members in both 
the Houses. By and large, it was the' Part-B, 
the taxation proposals, concession here or 
concession there_ to this group or that group, 
which is. important, I do not minimise its im-
portance. But all that that is done in Part-B 
has any relevance w^nen it contributes to 
Part-A? Part-A is the part that is the people's 
part of the Budget. Part-B may toe the 
businessman's part of the Budget. But it is the 
Part-A which is the share of the people in the 
Budget proposals. And I am thankful to the 
hon. Members that they did focus their 
attention on the various proposals that were in 
Part-A. We have taken a bold step and, 
perhaps, against the very instincts of the walls 
of the room I sit in the North Block, of 
opening up the Finance Ministry, of an    
attempt   to 
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share with the people, with the Par. liament, 
with the !non. Members the problems we 
have and also the po.s-sible solutions we 
have in mind. And it is in this context which 
has, per-haps_ been so much noticed. But m 
the Budget at a Glance, if you see the proceis 
of Part-A for all the four years, a tentative 
allocation as per the Seventh Plan has been 
given Ministry-wise—for the years 1985-8ij, 
1986-87—the year of the Budget— 1987-88, 
1988-89 and 1989-90. We have given 
Ministry.wise what the possible allocation 
should be according to the Seventh Plan. 
Now here is uharing not only this budget but 
future budgets also, upto 1990. We have also 
decided to conduc-pa^t-budget discussions. 
I'nis is an attempt to continue the philosophy 
of open-budgeting because we pass the 
budget finally when We pass the Finance 
Bill. This interim period, I personally felt, it 
should be fully made use of. We could 
discuss the things here. We could diiscuss 
matters with the various groups of the 
society. I am meeting trade union leaders. I 
am meeting economists. I am meeting indus-
trialists. I am meeting small scale sector. I 
am meeting urban poor. In thi(3 process if 
the Government feels that there is need for 
amendment or improvement, we will be 
willing to amend it, because once we have an 
open dialogue, it does not mean to listen only 
and not do any- 

/^hing,    tSiat    is not    communication. 
VCommimication means that when you listen, 
you should be ready to change and this is the 
reason why we are meeting the different 
setcions of the society and we want to know 
what their opinion is and if it is of use, it will 
be incorporated in the actual actions of the 
Government. 

Sir, one of the suggestions was ^e-garding 
the search of residential premises at 
inspector level. Many Members expressed 
that and I think they are on sound advice and 
we cou>d again look into it and I would be 
willing to look into it. 

Also came up the matter of inter-corporate 
dividends, and unit trust is also getting 
affected. I think there is much force in some 
of the«e suggestions. So, we still have time 
till we do not have the last brush with the 
Finance Bill and when it is applied then the 
painting is complete. So, we will try to 
improve upon by these suggestions that have 
come. 

With regard to MOD VAT there is uonie 
little confusion. Being a new tiling in the 
speech itself 1 said thai-the Government will 
be ready to re. move anomalies; whenever a 
new thing conies there are bound to be some 
such things. By MOD VAT we have touched 
about ten thousand items. Several items have 
been touched by our new classification in 
MOD VAT. So, what we have decided is t'nat 
for the next foi-tnight every day from 3 p.m. 
to 5 p.m. from the Ministry itself upto every 
excise collector in every part of tlie country he 
will be available to the people to explain 
MODVAT and whatever problems are there 
they can come and they can be disicussed and 
we can disseminate any jnforma, tion that may 
be there. We have decided to continue this for 
a whole fortnight from 3 p.m. to 5p.m. Every 
Collector of Excioe will be available to people 
to explain it. So, we will continue this process, 
what has been done fnis year and also last 
year. There may be differences of opinion but 
a very major reform of tax system hats been 
undertaken. A major reform of the tax 
structure has been done. And, I can say that 
this will be remembered as an era of tax 
reforms. Last year I took steps about direct 
taxes. This year I think the steps that have 
been taken relate to indirect taxes, of 
classifications, bringing them to international 
standards, of excise, of customs, of MODVAT 
or rationalising the customs structure. I think 
there has been a muCn larger sweep of reform 
this year than of last year. Last .lyear, because 
of direct taxes, some- 
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personal taxes have higher perceptibility, 
though their amount may be small, the impact 
was felt more but the major reforms that have 
been done this year will go a long way than 
what was done last year. Now, on the customs 
side. \Vc have done the ratopmalisation with. 
the machine and the components that was 
promised in the Long Term Fiscal Policy. 
There is 15 per cent differential between 
'component and {he machine, the final 
product^ so that there is a greater impetus on 
indige-nisation. Wherever there is indit;-
enous industry, We shall take care of it and 
protect it, thoug'a undue prc-l ;ction is not 
needed; but duo protection will be given. 

SHRI NIRMAL CHATTER.iEE (West 
Bengal): In that same chapter where you 
permitted concessions to components and the 
differences is 15 per cent, that is, ten per cent 
on components and five per cent on the ma-
chinery, more yield from that will imply 
larger import. I mentioned that in the 
Consultative Committee also. 

SHRI VISHWANATH PRATAP SINGH: 
We will take note of the individual cases and 
wherever needed, we shall make amends. 
But the general pattern of getting diflerent'a! 
of 15 per cent between the final product and 
the component will be that instead of people 
importing mae'nine.s directly, there will be 
an advantage to make those machines 
through the components process. That 
incentive is there and you will have to agree 
If your case is this that if there is indigenous 
capacity in the components area that will be 
taken care of and a policy would be devised 
for fnat. I think that can ge gone into in 
details, but we have done the gei\e-ral 
framework.    Sir..   . 

SHRI JAGESH DESAI (Maharashtra) r It 
will generate more employment also. 

AN   HON.   MEMBER:   Manufacturers 
will have increased profitability. 

SHRI VISHWANATH PRATAP SINGH: I 
am talking of tax structure. Sir, there were 132 
items subject to special excise duties; they 
have been abolished in one stroke. There were 
11 slabs of auxiliary custom duties; they have 
rationalisd to three. Now, for MODVAT, 
people say it was done in haste. I had -to 
choose between the so-called haste and 
hesitancy. For a decade there has been 
hesitancy, people would say, let us find out 
this data; let us have that accounting system; 
let us have computerisation; let Us be more 
matured and then we should do it. All this was 
going on. We have now taken a bold step. I 
know it will take a little time to settle down. 
And we have indicated oulr v/illingness that 
wherever there will be some problem, we will 
solve, and we have been able to bring 
MODVAT which was being held up for moic 
than a decade. It is an existing reality today. 
We will take any corrective measure and it 
will work smoothly after a short while. Only 
one thing ig there '.hat MODVAT has 
increased the price of Maruti, But where there 
is a general decision to levy more duty, how 
can MODVAT help you? When there is a 
conscious decision to raise duty on passenger 
cars, on air-conditioners, on refrigeira-tovs. 
how can MODVAT help you? It will also not 
help those manufacturers who have high 
Import content. This is one very good feautre 
of MODVAT that till now we used to have 
phasing programme, indigenous phasing 
programmiQ ^with Industry Ministry. In spite 
of the assurance on indirjinisation within a 
particular time, they still continue to import on 
on 2 pretext o'r the other. Now, MODVAT 
gives an edge to those who have got high 
ind,igihisation because they gtet set-offs. 
Customs duty will not be set off. And so, if 
they do not indiginise, they will be pha^d   
out.     'Kiose   who «have   got 
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high content of imports, are complaining 
against MODVAT that it is not helping them. 
It is not designed to help them. We should not 
feel shy. It is not designed to help them. It is 
designed to help the indigenous producers. I 
suppose, now, it will also help, in some way, 
many people who are not showing all the 
expenses. Peirhaps, because, MOCVAT will 
give some benefit, it will indue© them to 
show more expenses. It will be beneficial m 
the sense that it will help us in tackling the 
parallel economy to some  extent. 

Now, Sir, as far as the small-scale sector is 
concerned, it has been our strength in regard 
to employment, in regard to distribution of 
industries all oveir the country, and as a 
bulwark against concentration of wealth. This 
we consider to be one of our most impoiltant 
areas which should jbe given full support. For 
this sector, a separate special fund in the IDBI 
is being created. Now, as far as the limit is 
concerned, they can go up to Rs. 1.5 cro're 
instead of Rs. 75 lakhs. They can grow larger 
and at least compete with some of the stronger 
ones. MODVAT will also be beneficial to 
them. Then, we have also raised the limit of 
the aggregate value of machinery and plant 
for Income-tax purposes from Rs. 20 lakhs to 
Rs. 35 laklis. In the case of the handloom 
sector, we have got positive proposal of 
exemption of excise duty on blended polyester 
cotton and polyester viscose yarn. We have 
also removed the excise duty on the 
processing of certain blended fabrics by the 
hand-loom organisations. Therefore, these are 
the positive aspects which we have in the case 
of the small-scale sector. 

One point has been raised about the Tl 68 
people. They constitute only ten per cent of 
the business. Let us see. They are 
complaining that this Rs. 20 lakhs has been 
reduced to Rs. 7.5 lakhs. This is their basic 
complaint. I am meetin.c; them. 1 should not 
prejudge. I will listen to them.   The  reason 
which went    into 

the Government's consideration. I should share 
with hon. Members because many of them 
must have come to you and asked about it. 
You must be wondering. You must be 
thinking why the Government has hit the 
small-scale secto'r. I would like to share it 
with the hon. Members. The bulk of the small-
scale sector has been benefited by the 
proposals which I have mentioned. One 
advantage is that, set-off will be given now to 
the small-scale sector. Previously, what they 
actually paid, that was given. Now, they will 
be given full set-off of the duty. What is the 
history of this TI 68? This is a very good item 
for a Finance Minister. If he wants a few 
hundred crores, he can just twist this and 
money will come in. It sta'rted with one per 
cent. For statistical purpose, beware, when the 
Finance Ministry even starts counting, you 
should be alert. Because it was a 
miscellaneous category, industry-wise details 
were not gone into. Since it was a 
miscellaneous category, a duty of one per cent 
was levied. The exemption limit of Rs. 20 
lakhs was decided upon against what the 
small-scale sector regula'rly enjoys— Rs. 7.5 
lakhs. Please remember. In the case of the 
small-scale sector, the exemption limit was 
Rs. 7.5 lakhs. This has not been lowered or 
tampered with. But in the case of TI 6S 
category, it was made Rs. 20 lakhs. This levy 
went up from one per cent to 5 per cent, 10 per 
cent and 12 pe'r cent. All the time, they were 
complaining that this should be removed. 

This is not correct and economically it was 
not correct 4.00 P.M. because without 
esessment of paying capacity, tax was being 
levied. So, when we made international 
harmonised classification in December we did 
away with TI 68. Now if you do away with TI 
68, it is normal to go to the small scale sector 
and enjoy benefits o'r burdens whatever are of 
the small scale sector. So, 
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under various slots of the small-scale sector 
and the duties and limits were applied to 
those. 

They enjoy miore benefits. They can go up 
to 1-1/2 crore. Earlier they got set-off not on all 
items only on items under TI 68, tout now they 
will get set-off on all items that they use. Still 
they Iremember the 20-lakJi exemption. It is 
like when the Maharajas were abolished, there 
was an ex-Mahaxaja|'category Which wanited 
privy purse. Coming to TI 68, privy purse has 
the 20'-liakh exemption. After you have done a 
major thing - of reform of excise duty, having 
aligned it with the whole inteirnational system, 
then, if you have a separate category of TI 68, 
will that be rational? 

So far as the fear of inspectors etc. • is 
concerned, I have already announced those 
measures. We can discuss them. Virtually, it 
can be a simple affair where any harassment by 
too much procedure or by inspector himself 
can be caused but then that can be taken care 
of. For that I am ready to have a dialogue. We 
can simplify those things and certainly we will 
do that. 

SHRI NIRMAL CHATTERJEE: On the 
scale of operation, it continues to be delinked 
from the scale of ownership   (Interruptions). 

SHRI VISHWANATH PRATAP SINGH: 
Beg your pardon. 

SHRI NIRMAL CHATTERJEE: 
Supposing MRTP or big houses own a small 
scale operator, this kind of distinction which 
was discussed you have not touched even 
now. 

SHRI VISHWANATH PRATAP SINGH: 
In these aspects we always have the benefit 
of Shri Nirmal Chatterjee's advice. Anyway, 
I have taken a note of it. 

The  other area      was      about  the 
thrust   on 'reforms,   how  when       we 

simplify the tax structure, it will make the rates 
reasonable. Have we reduced rates, laid trust on 
the taixpayter? One-lakh rupees income return 
today is not scrutinised. It is just taken on trust 
that it has the correct entries. How can you say 
that this Government does not trust the 
taxpayer? It has shown the greatest trust in the 
taxpayer and we are still more finn about imple-
mentation. Pranabji asked yeste^rday, did you 
get your revenue increase only because of tax 
reduction? Is there any co-relation? I have never 
said that it is only tax reduction. Whenever I 
have talked about this, I have given three 
reasons. The one is reasonable tax, the other is 
trust in taxpayer and the third is firm 
implementation. It is the trio. If you reduce the 
benefit of evasion, that reduced tax structure 
takes care of, and the benefit is reduced. 
Increase the cost of evasion by firm imple-
mentation and adherence to the law of the land. 
So, we have reduced the benefit of evasion and 
increased the cost of evasion. That has worked 
and it is the combination of all the three   
aspects.   But   much   has   come 
in   the  press 
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Now     coming to this, I have    said when a 
certain portion which is due to be paid as tax or 
duty is evaded,   it is the 'store of the poor 
which is talcen away and when any money is 
stacked away at road, it is exploitation ol the 
country. That is what the Briti.sh were doing.   
How is it any way better than what the British 
did?  And it is also not  fair competition,  if we 
talce the free marlcet ethics. Here, you see, if 
there is equal    competition, you are supposed 
to run from the same iine But you evade taxes, 
snealc    behind a bush, lake a position in 
advance and start  running and then    say "I 
have won the race." However, in any economic 
terms, it   is    harmful   to   the economy.  
Unfortunately   day in  and day out, 
Government has been faced with   editorials    
and writings in the press, withstatements  as if 
the Government is doing something wrong in 
attempt to correct this aberration,    I had given 
an assurance that we will not  give  to  the press  
unless  we  go and prosecute or file a case    in    
the court and by and largp after one major    
action, we  did the  Government did restrain 
itself.    But this restraint 

SHRI JAGESH QOESAT: Why should you 
show restraint? 

SHRI VISHWANATH PRATAP SINGH: 
Well, I am telling you that while we the 
Government did show restraint that we will 
not come out with anything like that or an 
official statement, every day a statement wou-
ld come that the Government has taken action 
without much home-work, flimsy grounds, 
that Government is harassing the industry, is    
demoralis- 

ing it and that it is going to be the end of 
industrialisation in the country. 

SHRI SAT PAUL    MITTAL    (Fun-jab):   
Vested interests. 

SHRI       VISHWANATH     PRATAP 
SINGH:  In fact it has been described by one 
of the writers and protagonists that   the 
Government     action is not worthy of a 
civilised government.   To that extent it has 
been    used. Well, they have used the press. I 
have not used  the  press,  but     I will use the 
Parliament and the    Members of Parliament 
to say all    that we have to say. It has been 
brought to the forum of this House and if I 
keep quiet in the forum of the House, it will be 
deemed that the Government is in the wrong 
and it concedes all the points. 

SHRI  SAT PAUL    MITTAL:   You must 
not be cowed now. 

SHRI VISHWANATH PRATAP SINGH: 
I will just read a part of evidence that we 
came across. And I did hold my restraint till it 
has become impossible to do so. I again say 
that we will show restraint, but I want to sliare 
what we were confronted with. Here I have 
Mr. Kirloskar's case. Without any 
apprehension on the merits of the case, which 
is sub judice I do not want to make any 
comment and I will not make any comment, 
but I will only share facts and leave it to you 
to assess it. Here is an internal noting by one 
of the General Managers which fell in our 
hands. It says: 

"Warranty charges were received by us 
on a day-to-day basis and the amount was 
also utilized by us to meet normal factory 
expenses. Money was physically collected 
and utilized by the company". 

All these are facts where the Excise 
Consultant felt that there was a strong 
possibility of penalty and prosecution under 
the Central Excise Act. They themselves 
realised this position and the advice of one of 
their Consultants 
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[Shri Vishwanath Pratap SirjghJ their 
Legal Adviser Mr. Sapre, is this. This we 
came across as evidence. In the first place let 
me make it quite clear that is what their 
consultant is giving as advice to the Kirlos-
kar Company. 

"In the first place, let me make it quite 
clear that the p<3nalty could be as high as 
three times the value of the goods in 
addition lo the i-e-covery of duty short-
levied, not to mention the provision lor 
confiscation of land, building, machinery 
etc. and the provision for prosecution for 
evasion of duty". 

That is their own well-wisher's advite, not 
ours. And it goes on to say: 

"I have already indicated my opinion 
that warranty charges cannot be excluded 
from the as.essable value even if they ai"e 
mentioned se-parately. However, KSL's 
(That is Kirloskars Ltd.) intention seems to 
be to contest the i;sue " 

Now, after having such an evidence, what do 
we do? If we keep quite will ic be a 
Government worth its name after getting that 
evidence? 

SOME HON. MEMBERS:   No.   (In-
terruptions) 

MISS JAYALALITHA (Tamil Nadu); May 
I make an interruption with your permission? 
I am spying this in support of the Finance 
Minister. Just novv you made a reference '-o 
the press and the mischievous propaganda in 
the press. There was a report, I recall, just two 
or three days earlier in one Of the financial 
papers in which it said that there was a letter 
of protest from the Indusa-y Ministry to the 
Finan';e Ministry, Sir, this is a very 
mischievous report from your view point    So    
Sir,      should      you      not 

refute this, at least take action against the 
concerned paper or make a refutation becouse 
it implies that I he Union Government are not 
pulling together as a whole' The report in the 
paper regarding your Budget proposals was 
that the industry Minister had sent a secret 
letter to you. 

SHRI VISHWANATH PRATAP SINGH; 
We are pulling together, I assure you^ 
whatever the press report is. But certainly we 
exchange views and sometimes they do not 
coincide. That is the normal fusictioning of 
the Government. That ig anothsr thing. But. 
So far as perception is concerned, there is no 
diilerence of effort and disection to go once a 
decision is mad3. Before, there can be 
consultations and difference of opinion. That 
does not affect the unison in working of the 
Government. 

Then, I am coming to Voltas, and 
much has come. The Crawford Bail- 
Icy and Co. which is a very respec 
table firm, has this to advice the Vol- 
tas;  

"In our opinion the* switch-over 
in method of assessment to excise 
duty in respect of the said goods 
which the company proposes, is 
fraught with serious legal consequ 
ences. The Excise authorities are 
bound to know that for some reason 
the prices of the said goods under 
the proposed change-over is lower 
than the earlier priCe hasc^ on the 
manufacturing cost plus profit. We 
are, however, cf the view that the 
course of action, outlined above is 
fraught with danger, and We would 
not advise the company to adopt 
it."  

It i* their lawyer who lias observed. And I 
have the opinion of Mr. S. C. Talwar, which 
he had give to the Voltas.    And it is this; 

"In my opinio.n, it is not permissible in 
law to exclude expenses pertaining   to   
this   servfce  from   the 
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assessable value fop several reasons. The 
service has been rendered before the sale 
takes place, and to charge a separate 
amount for this would hard'y be a rational 
explanation of the situation." 

That is Mr. S. C. Tahvar's repl.v. What do We   
do when we come across it? 

Then, here is Mr. Bata. This is the 
evidence we came across. 

SHRI SAT PAUL MITTAL; This 
reminds you of vested, interests. 

SHRI VISHWANATH PRATAP SINGH; 
This is one Mr. T, K. Mu-kherjeo. 

SHRI KAILASH PATI MISHRA: Sir,....   
(Interrupt'ons) 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Mishra, I will yield a little later. Let me 
complete this point. 

 

SHRI LAL K. ADVANI (Madhya 
Pradesh): So far as this issue is concerned, I 
do not think that the Finance Minister need 
labour so much. I feel slightly worried about 
the propriety cf reading out the advice given 
by a legal counsel to that firm. I am perturbed 
because I would think that th.^ advice given 
by a legal counsel to a firm is privileged; 
even though the Government is entirely 
entitled to draw conclusions from the 
documents 

It has seized, I do not think it would be fair or 
propej- fov the Finance Min-i.'iter to utilise 
the House of Parliament to read out these 
things. He can even otherwise point out what 
is wrong with the activities of any firm or 
individual if there are things that Kirloskar 
has done or anyone eiss has cTSno, no one 
holds brief on their behalf. (Interruptions) 
But I hold that the advice .oiven by any 
lawyer to a firm Is privileged. Is it right for 
the Minister to try to bolster up his case by 
reading out that advice? 

MR. DEPUTY CHAIRMAN: Advice is 
not a secret document and he is not arguing 
any ca.<;c out of it. It is a &lateme:iit of fact. 
So, I do not think there is anything wrong in 
reading it out. 

SHRI NIRMAL CHATTERJEE: It i."; a 
good thing that we are allowed 'o hear these 
things. Let Us know the facts of the bi^ 
business in the coun- • try. The Finance 
Mini'^ter is doing a service by reading that 
out, 

SHRI VISHWANATH PRATAP SINGH; 
Now, this is Bata India Ltd. Here is the 
noting of one Mr. T. K. Mukhorjec. 

"The above two rates were computed 
taking into consideration the duty paid on 
synthetic rubber as the main ingredient, 
although we were u-ing duty free natural 
rubber as the main ingredient." 

You will observe from the above that in 
reality we were able to get a higher rate than 
what it could have been as per the following 
details. That is duty drawback. How they 
could get higher duty drawback that is given. 
On BIMSAL, which is one of their make of 
shoe? it could have been 0.63 and finally 
what is settled by this new device is 1.10. '   
C 

I have nothing more to say except to share 
with the House that if there is the Press on 
one side and Parliament and the people on the 
other, where do we go? Government i<!  
pilloried  day  and night  as  if the 
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[Shri Nirmal Chatterjee] 
Government is doing something very harmful 
to the country. (Interruptions) 

SHRI VISHWANATH PRATAP SINGH: 
While all these actions by the Government 
were called uncivilised, how all their actions 
could be civilised? They want that we should 
deal with them in 'drawing-room manners. 

Now I come to the point about the trust on 
industry. We have showed trust on the tax-
payers. As I have mentioned the greatest proof 
of our trust on the tax-payer is that up to Rs. 
one lakh returns filed by them will be accepted 
as it is- Some people think that they are the 
people who are the only tax-payers. They are 
the industry, and if you touch them you touch 
the whole country. They think of harassment. 
But what about the harassment of the economy 
by these methods? Shri Birlaji mentioned 
about the image abroad and asked whether 
every industrialist is a crook. We never said 
that they are crooks. Let it not be said; what 
will be the image? If it is said that this is a 
Government which is hand-in-hand with the 
crooks, that will be a great demoralisation of 
the country and  the country's  image. 

SHRI KRISHNA KUMAR BIRLA 
(Rajasthan): I only suggested that in these 
matters a certain amount of care should be 
taken. I had mentioned that in respect of those 
who are tax evaders, do not show any sym-
pathy to them. But whenever you conduct any 
raids there should be a certain amount of 
caution. That is all. 

SHRI VISHWANATH PRATAP SINGH: 
If this is the way you have stated, then, I am 
ready to give a time window, a roof to come 
clean as we have done in direct taxes and also 
amend laws for them. But We are not going to 
compromise with the tax evaders. 

SHRI   KRISHNA KUMAR  BIRLA: 
Nobody has asked to compromise. 

SHRI      VISHWANATH      PRATAP 
SINGH:   It  is  a  welcome   statement; 

But I can say that within a short period 
coming to grips with what interests can 
combine together and what picture they can 
present through the media as we have of the 
public sector today, by personal experience I 
can say that we have it in the country. We have 
the people's sector—agricultural sector and the 
small scale sector which holds the economic 
reigns and the direction can be main- ' tained 
where the people want it. I want to express and 
share this with the House in the short period 
that I have been in the Finance Ministry. 

Sir, I share     the  view that on our balance of 
payments scenario, we will have  to   be  
cautious,  though  we   do not  have  to press  the  
panic  button. We have  been prudent  and  we 
will exercise   some     prudence   in    future 
also.    What we have done  for  agriculture  is  
also   a strategy of Coping with our balance of 
payments situation in future, because IMF loans 
are now due and We have started repaying  from  
this  year.    It   was  »  help but We have to pay 
it now.    The oil which is a major saver of our 
foreign exchange will not be available to the 
same extent  as was  available  in the Sixth  
Plan.    Concessional  flows    are drying up.    
Pressure    is on commercial borrowings which 
is  a high cost money.   In   this  context   self-
reliance has  to  be  our key.    It is  an  econo-
mic   reality   and     not  a   question   of wishful 
thinking.    If we are to steer through   self-
reliance   this   has   to   be our guiding light in 
this scenario. In the   context   of the   self-
reliance that we had given    in this Budget 
major thrust     on   agriculture     and   capital 
goods industry    which has been    the main  
hub     of  our     self-reliance  in agriculture, it is 
not only the balance of payments, but if we have 
to make any serious  attack  on poverty it    is 
through  the agricultural     sector that  ' we can  
gain  the maximum. 
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It was the agricultural sector that 
contributed about 5.2 per cent growth in the 
Sixth Plan. With regard to employment 
strategy again it is the agricultural sector that 
can give us this potential of meeting the 
unemployment problem. That is why we are 
coming forth with a long term price policy in 
agriculture for major crops. The farmer does 
not know what is going to happen and all the 
time he is guessing. After sowing the seed, he 
does not know what will be the price. So, now 
he will know that over the years, this will be 
the price for this crop, this will be price for 
that crop and so on, and he can make his 
decision. This will go a long way  to   help the 
farmers. 

We have extended the crop insurance 
scheme to fruit cultivation. There was a cess 
on copra, cotton and vegetable oilseeds. That 
we have removed. The export duty on un-
manufactured tobacco has been removed. 

Then in regard to minor oilseeds. We are 
importing something like Rs. 1,400 crores of 
edible oil. Now we being an agriculturist 
country, there is no reason why we should be 
importing agricultural products. On the one 
side, we have the problem of how to utilise 
wheat. On the other side, more than Rs, 1,000 
crores is paid for edible oil import. Now price 
relationship, we will have to see internally and 
we have to get rid of this import. I am sure 
that if we give the farmer an impetus, he will 
within two or three years—as he has shown 
earlier when given an impetus—free the 
country of theese imports. But there is no 
painless way to self-reliance. In this interim 
period, if the oilseed prices do go up and the 
farmer gets the benefit, while not unduly 
hitting the consumers, within those limits, we 
shoul(j not be rushing for imports. That way 
we will never be self-sufficient. We will have 
to bear and tide over" Wis. 

The fertiliser subsidy for the farmer in this 
budget is Rs. 1,950 crores. 

And the investments that will go into the anti-
poverty programmes and the power sector 
will also go to the benefit of the agriculturist. 

On the capital goods industry, which has 
been the hub of self-reliance, we have 
consciously raised the duty on proejcts from 
45 per cent to 55 per cent. Earlier it was 65 
per cent. We had brought it back to 45 per 
cent. But this year, in the context of our 
capital goods industry, to give it, positively, 
consciously, some more protection we have 
raised it to 55 per cent. 

On exports, this strategy of self-reliance in 
the balance of payments context, becomes 
very important, and here many steps have 
been taken. One is that pre-shipment credit 
facilities have been liberalised. Again MOD 
VAT will help in exports. Then exporters can 
now share the concessions with the 
manufacturers. The duty drawback on 
garments, which is a labour-intensive area and 
suits our socio-economic pattern, has been 
increased from 7.5 per cent to 10 per cent. 
Then the import duty on machines for 
processing and packing marine products, to 
help modernisation, has been reduced from 
100 per cent to 40 per cent. Then the duties on 
machines, equipment and tools for gems and 
jewellery, which have a big potential for 
export, were ranging from 40 to 228 per cent. 
They have now been reduced to a uniform 
rate of 25 per cent. I will be meeting the 
exporters again and after consultations, 
whatever more possible we can do, we will 
try to do and give a boost to our exports in the 
context of self-reliance. 

One point was raised ag to why when the 
crude prices have fallen internationally, the 
prices of POL products have been hiked up in 
the country. One basic fact should be 
understood, that is, the international crude, 
even after the price reduction it has 
undergone, is still costlier than the indigenous 
crude. This fact should be understood    to 
understand 
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[Shri Vishwanath Piatap Singh] . the whole 
thing. Now, in 1984-85 we ; were importing 20 
per cenV of our total consumption of crude. 
And this year we are importing 33 per cent of 
our consumption in crude. So, while the 
international prices have fallen but still being 
costlier than Indian crude, if a higher percentage 
of the cos'lier crude is mixed, the average cost 
will still go up. Last year when the average cost 
was Rs. 1625 when mixed in 20 per cent, this 
year though less costly crude is mixed in 33 per 
cent, the average cost of crude mix as 
indigenous crude went up to Rs. 1785, an 
increase of about 7 per cent. That has been the 
reason that is many times missed. 

The point raised by Pranabji was : How 
long can we afford this cos-ly hydrocarbon? If 
we have- coal as a source of energy, we will 
have to think that when there is an indigenous 
source of cooking, do we have to spend 
foreign exchange and dollars for cooking the 
same food? Can wc not tolerate for our own 
country a li'tle   smoke?   And   then      there   
arc 

- newer methods of smokeless chulhas. This 
sometimes we have to boldly say. Think 
about our strategy. It did   mention  that  we  
have   a  policy 

J   where  the  soft  coke  is  costlier than 
, imported kerosene. These are the economic 

things we will have to think in the overall 
context of our economic independence. 
(/nterruption by Shri NirmcU Chattcrjee) 
Where we can increase electricity, we must 
substitute     diesel   by   electricity   and 

• for that sake rail transport and as rail transport 
improves its efficiency, that much of w:hat is 
used in road as diesel, it is .six times or five 
times more efficient in railways. SO that will 
help in our overall balaiice of payments  
position. 

I will now come to some of the conceptual 
things, some of the general economic debate. 
One was deficit. We are adopting as 
mentioned in this Budget, the economic 
definition of deficit.    Till now only the 
Budgetary 

deficit was shown. The RBI credit to the 
Government was shown as borrowings but in 
economic terms that is also deficit. So we 
have come boldly, accepted the Chakravorty 
Committee Report and from the next yeaf we 
would be coming with deficit where the RBI 
credit as well as the Budgetary deficit would 
be shown with a comparative picture of the 
previous years also so that people can have an 
as^-^essment. (Interruptionsi'i We are sharing 
everything. If you have a difficulty, it is better 
to share it rather than tiry to conceal it. That is 
why the Finance Ministry should not come as 
a curtain between the people and their money. 
It is the people's moeny we are spending. So 
why should the Finance Ministry or anyone 
coma as a curtain between the people's money 
and the process by which it is going to be 
utilised? If you have a problem, tell the 
people. Share your problem with them; they 
do understand. They have come up to the 
occasion and given their support.    Therefore,  
we  have  that   trust. 

Now about gaping deficit. I think when I 
hear of deficit, I do not want to undermine or 
say that deficits have no impact. I do not want 
to undermine. One has to be cautious and as a 
Finance Minister I have to be more cautioiis. 
Not that I advocate runaway deficits, i think 
since the earlier days if you see, hardly there 
will be a year when it will not have been said 
that deficit is larger. I thinl< tlids criticism is 
like when Ramlila comes, every year there is 
one sam-vad here every year. That I can say, 
of cou'rse, only in a lighter way, n in a serious 
way. We have to see what variable should be 
compared to what. Now, deficit is inflationary 
^ yotu increast it, othe.r things being eqiial; it 
will tend to be, unles.s it is neutralised by 
other factors. The gT<eatest misconoeption of 
comparing this year's deficit to the previous 
years is assuming that evcrytring is equal. 
Now, the next year's economy is  not  equal   
to   the   previous   year's. 
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The basic assumption of comparison is lost. 
So one gets statistically bound Up in a static 
conception of the economy. So it should, 
relate to the dynamic variables of the economy 
and relate the deficit to i>ercentage of GDP or 
the percentage of money flow. If we see in 
these terms, then the deficit in 1979-80 was 
Rs. 2427 crores; the deficit in 1985-86 is Rs. 
4490 drores. In the ordinary statistical sense, 
4490 is the double of 2427. You will say that 
the deficit has become very large. But if you 
see it as percentage, this 4490 is a smaller 
deficit than 2427. When we see it as a 
percentage of GDP or a percentage of money 
flow, Rs. 2427 crore deficit in 1979-80 was 
2.3 per cent of the GDIP, whereas Rs. 4490 
crore deficit is only 1.9 per cent of the G.D.P. 
So it is  a  smaller deficit. 

SHRI    NIRMAL       CHATTERJEE: 
Selection of the year. . . 

SHRI      VISHWANATH     PRATAP 
SINGH:   In     1980-81,  Rs.   2576  crore was 
the deficit,  and  as  a percentage of the GDP it 
wa^ 2 per cent    And this Rs. 4490 crore deficit 
is only 1.9 p>er cent; it is a smaller deficit as a 
percentage of money flow. Why? It is important 
because the Budget  deficit is  not  the  only 
budget  deficit under RBI dredit  to  the     
Government and the increase in the money 
flow. Now, you  can manage the  inflationary 
impact  of  the      deficit  by using these 
variables and manage it.    This year, in fact, in 
spite of the high deficit, we could   manage  the  
money  growth  to 17 per cent.   It was good 
management  of money  flow,   though  we  took  
the third  variable  and took care of this. As a 
percentage, I will give only one year's     
example.    Which  year   would you like?   
(Interruption)  All right.    I will  select   another  
year.    In   1980-81 the deficit was Rs. 2576 
crores; it was 5.5 per cent of the M3.    Now 
4490 is 4.4 per  cent, which is smaller.    And 
this is the dynamic consideration that one has to 
take care of when talking about  deficit. 

184 RS—10 

SHRI NIRMAL CHATTERJEE: There is 
another variable, intdr-national trade deficit. 

SHRI VISHWANATH PRATAP SINGH: I 
will come to that. Why are you worried? The 
other point raised by Shri Nirmal Chatterjee 
was that now you have bound yourself with 
the long-ttrm fiscal policy, you'r hand is tied 
on taxation and therefore because you cannot 
go ahead in taxation you have to go in for 
price rise; that is his argument. I do not think 
he has read the long term fiscal policy.    
Now, kindly i-oad part 5.19. 

"The rates    of corporate taxation will 
not be reduced further." 

This is the sentence. "The rates of corporate 
taxation will not be reduced further.". But lie 
says, "You have tied your hands.". Then, in 
para 5.4, with regard to personal taxation, we 
have said like this; 

''In order to provide the necessary 
stability, the Government intends to keep 
the present rate schedule of taxes on 
personal income and wealth unchanged for 
a minimum of five years." 

We have said this and so, that takes care of it. 
So, Parliament is suplrcme about its intention. 

SHRI NIRMAL CHATTERJEE: What 
about the surcharge? You have not said  
anything.     (Interruptiovs) 

SHRI VISHWANATH PRATAP SINGH; 
Sometimes you should take up your earlier 
speeches and read them. You have said that 
the Government is levying the surcharge and 
is not giving it to the. States and now, when 
we have abolished it, you say that the 
percentage, the Centre's percentage, has come 
dows. • Anyhow, I will come to it and I will 
fix -you on that.   You are arguing both ways. 

SHRI NIRMAL CHATTERJEE: We want 
the basic thing. (Interruptions). 
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SHRI VISHWANATH PRATAP SINGH: I 
will come to that and I will come to every 
point. Technically speaking, Government's 
hands are not tied. But it is not a question of 
technically only. All right. For the sake of 
argument, I will concede your point and say, 
"All right. You are right.". B'ut what is your 
submission? They say that they will increase 
the tax rate and solve the prtajblem, All right 
You have increased the tax rates. In the case of 
direct taxation—this is what they say—the 
whole thing has gone out of our hands. But Rs. 
5,500 crores is the ralisation in dirtct taxes. 
Increase it by ten per cent. What will you get? 
Only Rs. 550 crores. More? So, Rs. 200 crores 
is the personal tax and Rs. 250 crores in 
corporate taxes. Now, of this Rs. 200 crores of 
pelrsonal tax, 85 per cent you will give to the 
States and you wDl got Rs. 30 crores and out 
of the Rs. 250 crores of corporate tax, half you 
are paying through the public sector and it is 
from one pocket to the otheir and the net is Rs. 
125 crores plus Rs, 30 crores, that is, Rs. 155 
crores, which is what is bandied about 
politically and is being trumpeted as a solution 
to the deficit of four thousand crores. This is 
your solution. So, before giving this worth ten 
pet cent of the value, what to say about its 
being half the solution! It is not even one-tenth 
of the solution. So, before giving this political 
colouring and saying that we have dope this 
and we have done that, you should have 
studied this. It is because of our strategy that 
today we have the highest collection in a 
decade and the growth is about 23 pep cent. 
The proof of the pudding is in the eating. It 
was our strategy of reducing the tax rates to a 
reasonable level, of firm implementation and 
our trust in the taxpayer, which has paid us. 
So, there is no question; We are in no doubt on 
its realisation. What we have assumed in the 
Plan we will ^lifil foB the country and we will 
get those taxes and the rich will pay for it and I 
will assure him on this.    (Interruptions). 

Now, Mr. Nmnal Chatterjee had made the 
point that India has the highest rate of savings 
and that this is due to, what he calls, unequal 
distribution. Does he mean to say that if we 
have lower rate of savings there will be more 
equal or equitable distribution? I Want to 
know, Mr. Chatterjee, one thing: How do you 
collect your ideas? (Interruptions). Eighty per 
cent of our savings is in the household sector. 
Do you mean to say that all this is from the 
rich only? Let us not give colouring to it. 

SHRI NIRMAL CHATTERJEE: You 
reverse it. If this kind of logic continues, you 
mean to say that all this is from the poor. It is 
absurd. It is because of inequality in distri-
bution that the rate of savings is high. 

SHRI VISHWANATH PRATAP SINGH: 
The other point he made is that the rate of 
saving is high. Ther why is there the resource 
constraint? It looks very plausible. The saving 
rate is high. The resource constraint is there. 
We will have no resource constraint if we are 
satisfied with the rate of our growth. We have 
"resource constraint because we want to invest 
more. We want to give more to our public 
sector. We want more of anti-poverty 
programmes. We want to grow faster. It is our 
desire for growth. Growth is a relative term. 
We don't want a static society. In that case, we 
won't have any resource constraint. 

The other point Was made about indinect 
taxes. Last year, we have improved our 
pefrformance of direct taxes and the 
percentage has increased in relation to GDP, 
But it is not unusual in developing country to 
rely on indirect taxes. There is narrow base of 
direct taxes when a large population is below 
the poverty line. When your base consists of 
low-income groups, it becomes low. Agri-
culture is not in the central income-tax net. 
We find that it is not easy to touch the pockets 
of self-employed 
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[Shri Vishwanath Pratap Singh] of 
resources through their electricity boards    
and  road  transport  and  the losses they 
make. 

SHRI NIRMAL CHATTERJEE: And 
price rise by the Centre. 

SHRI VISHWANATH PRATAP SINGH: 
And if that is the case, how fair it is—let us 
search our hearts— that these losses should be 
underwritten by undermining the defence and 
the basic investment for the country in the 
public sector? That is the debate. And it is in 
this form that one has to understand it, not in 
abstraction or a confrontation between the 
Centre and the State*. And if we see it, the 
mechanism that we have for transfer of 
resources to the States has been fairly stable—
33 per cent, 34, per cent—30 per cent is the 
present mechanism—of the total resources 
which the Centre has been transferring. And 
over a period of time, the share of the States 
in the total revenue of the States and the 
Centre combined has increased and not 
decreased. So I will not elaborate it. May be at 
some other time we will go into the further 
details of this aspect. I drew the attention of 
the House. And if you see the Budget 
Estimates for 1985-86 itself, the States' share 
of Income Tax was Rs. 1338 crores. It shot up 
to Rs. 1,846 crores. That is a rise of Rs. 508 
crores. Similarly, in the case of excise duty, 
the Budget Estimate was Rs. 5.370 crores and 
the realisation was Rs. 56.25 crores. 45 per 
cent is the States' share from that. That has 
been the contribution to the States and their 
resources. The other point made was that the 
Centre's net share has gone down. Mr. Nirmal 
Chatter-jee pointed out that the income-tax 
collection after transfers to States was Rs. 551 
crores in 1985-86 ap.^inst Rs. 690 crores in 
1984-85. And he makes out a case that the net 
share of the Centre has gone down by all our 
measures. His oxnevtise, I just admire. T 
really admire his expertise.   I dr  not want to 
repeat it.   The 

total collections in 1984-85 was Rs. 1928 
crores. In revised estimates it was Rs. 2,397 
crores. There is a rise of 24.3 per cent in total 
collections of income-tax. But what he says is 
correct. But what he conceals is that we 
abolished sur-charge last year. And, all the 
time, previously he used to say, you raise 
surcharge, you take your share, it is not shared 
with the States, and you are taking trie whole 
cake eating it all along and the States are 
being deprived. These are his previous 
speeches. When you abolish surcharge, he 
says Centre's share has gone down, this is 
what you have done to the Centre. This is the 
thing. The other point that he made is that he 
gave quite a lot of statistics and data that the 
country is not growing, not developing. 

SHRI NIRMAL CHATTERJEE: What 
happened to the promise of that consignment 
tax, which is an additional resource without 
affecting the Centre. 

SHRI VISHWANATH PRATAP SINGH: 
Sure, Sir. this is a diversionary tactics. When 
he cannot meet that point, now he has started 
this diversion. It is just as in the case of 
warfare when somebody is attacked, he does 
not run away by the same route, he takes the 
other route to run away. 

Now, Sir, one should know about the per 
capita GNP of this country. Between 1950-51 
and 1984-85. the per capita GNP has doubled, 
in spite of discounting the inflation. 
Population has also gone up and we discount 
inflation and the per capita GNP has almost 
doubled. This is the credit of management and 
when you compare with other countries, Mr. 
Nirmal Chatterjee, you please super-impose 
only two conditions, namely, that the burden 
of defence should be from their own resources 
as in our country and there should be 
democracy surviving in that country. You 
superimpose these two conditions and com-
pare India with any other country and then say 
that India is behind or anything else.     And  
even coming to 
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recent data, if you have given any data that 
Ind^a ig lagging behind, may I point out to 
put the record in a... 

AN HON. MEMBER China is con-8ide.-
ed a deinocratic country... 

SHRI V^ISHWANATH PRATAP 
SINGH: 1 will not comment because I have 
super imposed two conditions. You think 
about these conditions. (Interruptions) I have 
given you two conditions. 

Let me now come to the other few points 
that I have left. I have almo;;t come to the 
end of my speech. Coming to the latest 
figures of growth of Indian economy and the 
contention that the growth has been slow, let 
us look at some of the current figures. 
Between 1981—&5 the world annual average 
growth rate has been 2.37 per cent. In the 
case of developing countries it has been 2.J& 
per cent and in India it has been t^bout .5 per 
cent. That is the proof of our advance. I won't 
go into other figures, f have got more data but 
I won't go into that. One tiling in respect of 
this Budget I want to emphasise. Apart from 
this, quite an emphasis has been made on 
human resources. (Inter-ruptions) 

 

SHRI VISHWAJSTATH PRATAP 
SINGH; There are special categories like the 
North-E^st and there are special provisions 
for that. We have the Gadgil formula where 
there L<; Bom« element of population and 
some element of performance. How can we 
make it performance alone. 

SHRI      NIRMAL    CHATTERJEE 
Bihar is a neighbour of U.P. 

SHRI VISHWANATH PRATAP SINGH: It 
Is not a specific thing, it is a general thing. 
The other important point from all this data is 
the emphasis on human resources because 
after all data i^ made_ compil ation is made 
but the man is not made. The human being is 
still above all data and that is one element 
because the it the power machine, or be It the 
market 5.00 P.M. process, there is commodi-
tification of man. In the marketplace, he has a 
price-tag. In the power set up, he is just a 
pawn to be placed here or there... 

SHRI    NIRMAL      CHATTERJEE: 
Using Marxist terms; I welcome. 

SHRI VISHWANATH PRATAP SINGH: 
How can we restore the value of man. And in 
this we see that weahth alone is not his 
measure. We are loday confronted with a con-
sumer society which is now ready to consume 
itself. That is the value crisis of a consumer 
society which is not able to see the future 
ahead, whether it will survive or not. And in 
thi'j, the spirit of India is to be revived within 
us. That is one thrust w'nich our Prime 
Minister is making and has given a call to the 
country that alongwith material progress, it is 
the progress in values which aliso we have to 
aim at. And that is one thing ws have in mind. 
There may be many failings in this Budget; 
nothing is perfect, nor can any Budget be 
perfect; but it has shown that the planning 
process is alive in India. It has been buffetted 
by many by invasions, by patural calamitios, 
by all shocks but it has survived. The 
planning process has proved that it is trim; it 
can deliver the goods; it can strengthen demo-
cracy, give growth as well as equity, and this 
Budget is committed to these object!vet3 of 
our national priority of growth with equity, 
and that has been the purpose of this Budget 
which I have  submitted. 
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MR. DEPUTY CHAIRMAN: Now, The 
Appropriation (Vote on Account) Bill, 1986. 
Shri V. P. Singh to move the motion for 
consideration. 

THE APPROPKIATION  (VOTE ON 
ACCOUNT)   BILL,  1986 

THE MINISTER OF FmANCI3 (SHRI 
VISHWANATH PRATAP SINGH): Sir, I 
beg to move; 

''That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the 
services of a part of the financial year 
1986-87, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, the House had a general discussion on 
the Budget 1986-87. The Appropriation 
(Vote on Account) Bill seeks two months' 
supply to enable the Government to carry on, 
pending detailed consideration and pas'3ing 
of the Demad for Grant for the full year and 
the connected Appripriation Bill. 

The total amount provided in the Bill is 
Rs. 40,027.49 crores of which Rs. 30,830.42 
crores is charge on the Consolidated Fund of 
India and the balance of Rs. 9197.07 crores 
has been voted by the Lok Sabha. 

Necessary details of the Vote on Account 
are given in the pamphlet already circulated 
to hon. Members. I move. 

The question was proposed. 

SHRI K. MOHANAN (Kerala): After the 
marathon exercise of the General Budget 
debate and the reply of the hon. Finance 
Minister, I know the House is not in a mood 
to discuss any other matter; especially on the 
same subject. Exactly, this vote on Account 
Is part of the Budget itself. As the Finance 
Minister has already mentioned this Vote on 
Account is to 

enable the Government to spend Jiioney from 
the Consolidated Fund 01 India for a part of 
the financial year till the full Budget i^ passed 
by 1 arliament So, as part of the General 
Budget itself, this is a reopening of the 
discussion of the General Budget. Naiuraily, 
it will be a kind that of budget discussion. I 
am not going into the details not only because 
of paucity of time but ateo I am not an 
economist or a financial expert. I am 
approaching the whole situation from the 
point of view of a layman. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): That is the definiti-tion of a 
Member of Parliament. 

SHRI K. MOHANAN: Yes. But I am not 
an economist like you. 

Sir, I would like to make some general 
comments on the existing situation and the 
Government's atti. tude toward^ the various 
economic problems of the country. This is an 
era of new policies. The Government, headed 
by Shri Rajiv Gandhi, thinks that the policies 
followed by the earlier Government, led by 
Sihri-mati Indira Gandhi, were wrong and 
they are following new policies of their own. 
For this purpose, every week and every 
month, they are corn-ling out with new 
policies. But ur»-fortunately these policies 
are like some new brands of cosmetics and 
soaps. These new brands are not only 
condensed in quality but they are also worse 
than the originals. 

The Government has claimed that t^ere is 
a shift in the economic policies. I agree. 
There has definitely been a shift. But the 
question is, for whose benefit and in which 
direction, these policies are going? For 
example, the shift in the economic policies, is 
illustrated by the new computer policy in 
November, 1984, the General Budgets for 
1985-86 and 1986-87, the    Import-Export    
policy, 


